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MINISTRY OF ROAD"TRANSPORT AND HIGHWAYS

! NOTIFICATION
New De1h1 the 19th August, 2015

G.S.R. 643(E).— Whereas the draft rules further to amend the Central Motor Vehicles Rules, 1989, were
published, as required under sub-section (1) of section 212 of the Motor Vehicles Act, 1988 (59 of 1988), vide
notification of the Government of India in the Ministry of Road Transport and Highways number G.S.R. 405 (E), dated

the 19™ May, 2015, in the Gazette of India, Extraordinary, Part-II, section 3, sub-section (i) inviting objections and

-suggestions from all persons likely to be affected thereby before the expiry of the period of thirty days from the date on
‘which copies of the Gazette containing the said notification were made available to public;

And whereas, copies of the said Gazette notlﬁcatlon were made available to the public on the 19th May, 2015;

And whereas, the objections and suggestions l'CCClVCd from the public in respect of the said draft rules have
bcen considered by the Central Govemment

Now, therefore, in exercise of the powers conferred by section 110 of the Motor Vehicles Act, 1988 (59 of
1988), the Central Government hereby makes'<the following rules further to amend the Central Motor Vehicles Rules,

1989, namely:—

SR TheseimlecimavibolcalledithelGentral MatorVchiclesi(ThirteenthiAmendmenty Dulcsia0 1e !
(2) They shall come into force on the of their publication in the Official Gazette.

2. In the Central Motor Vehicle Rules, 1989, in rule 115,-

(2) in sub-rule (14), in clause (G), after sub-clause (iii), the following sub-clauses shall be inserted, namely:-

“(iv) the provisions of this sub-rule in respect of four wheeler vehicles manufactured on and from the 1%
October, 2015 shall not apply to the States of Jammu and Kashmir (except Districts of Leh and Kargil),
Punjab, Haryana, Himachal Pradesh, Uttarakhand, and districts of Hanumangarh and Sri Ganganagar in
the State of Rajasthan and in the districts of Saharanpur, Muzaffarnagar, Bijnaur, Jyotiba Phule Nagar,

‘Rampur, Muradabad, Aligarh, Badaun, Bareilly, Mathura, Mahamayanagar, Etah, Agra, Firozabad,
Etawah, Mainpuri, Pilibnit, Shamli, Sambhal, Farrukabad, Kannauj, Auriya and Kasganj in the State of
Uttar Pradesh;

(v) the provisions of this sub-rule in respect of four-wheeied vehicles manufactured on and from 1% April,-

. 2016 shall not apply to the States of Goa, Kerala, Karnataka, Telangana, Odisha and the Union territories

of Daman and Diu, Dadra and Nagar Haveli and Andaman and Nicobar Islands, districts of Mumbai,

Thane and Pune in the State of Maharashtra and districts of Surat, Valsad, Dangs and Tapi in the State of °

Gujarat;

(vi) the provisions of this sub-rule in respect of four-wheeled vehicles manufactured on and from 1¥ April,
2017 shall not be applicable.”;

(b) insub-rule (15), in clause (a), after the third proviso, the following provisos shall be inserted, namely:-

“Provided also that, without prejudice to the provisions contamed in the above provisos, the
Mass Emission Standards, Bharat Stage IV, shall be applicable to the States of Jammu and Kashmir

(except districts of Leh and Kargil), Punjab, Haryana, Himachal Pradesh, Uttarakhand and districts of

Hanumangarh and Sri Ganganagar in the State of Rajasthan and districts of Saharanpur,
Muzaffarnagar, Bijnaur, Jyotiba Phule Nagar, Rampur, Moradabad, Aligarh, Badaun, Bareilly,
Mathura, Mahamayanagar, Etah, Agra, Firozabad, Etawah, Mainpuri, Pilibhit, Shamli, Sambhal,
Farrukabad, Kannauj, Auriya and Kasganj in the State of Uttar Pradesh in respect of four wheeled
vehicles manufactured on or after the 1* October, 2015, except the four wheeled transport vehicle

plying on Inter-State Permits or National Permits or All India Tourist Permits, within the jurisdiction -

of said district and States:

Provided also that, without prejudice to the provisions contained in the above provisos, the
Mass Emission Standards, Bharat Stage IV, shall be applicable in the States of Goa, Kerala,
Karnataka, Telangana, Odisha and the Union territories of Daman and Diu, Dadra and Nagar Haveli
and Andaman and Nicobar Islands, districts of Mumbai, Thane and Pune in the State of Maharashtra
and districts of Surat, Valsad, Dangs and Tapi in the State of Gujarat, in respect of four-wheeled
vehicles manufactured on or after the 1* April, 2016, except the four wheeled transport vehicle plying
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on Inter-State Permits or National Permits or All India Tourist Permits, within the jurisdiction of the
said district and States;”; !
(c) in sub-rule (15), after clause (a), the following clause shall be inserted namely:—
“ (aa) without prejudice to the provisions contained in the provisos to clause (a), the Mass Emission Standards for
Bharat Stage IV shall come into force all over the country in respect of four wheeled vehicles manufactured on or -

after the 1** April, 2017;”.

[F. No. RT-11011/05/2011-MVL]

SANJAY BANDOPADHYAYA, Jt. Secy.

Note : The principal rules were published_ in the Ga_zette of India, Extraordinary, Part-II, section 3, sub-section (i) vide
notification number G.S.R. 590(E), dated the 2nd June, 1989 and lastly amended vide notification number

G.S.R. 555(E) dated 14/7/15.
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